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1ITHE PUNJAB PASSENG
TAXATION AcT,Elfgssf ND GOODS

Punjab Act No. XVI of 1952,
[1st September, 1952
[Received the assent of the Governor of the Punjab on the

30th AuguSt, 1952, andfirst publl'sh d i .
vernment Gazetted (Extraordinary) i)f ;’;t?é;]tgnl?eg:

1952.]
Year | No. Short title Whether repealed or. affected by legislation

1952 [XVI | The Punjab Passen- | Amended in part b j

! y Punjab Act XXI of 1952%
gers and Goods Amended in part by Pmijab Act VI of 1953
Taxation Act, 1952 | Amended in part by Punjab Act XIIT!of 1954*
Amended in part by Punjab Act XVII of 1955
Amended in part by Punjab Act No. 4 of 1956*
Extended to the territories, which immediately
before the 1st November, 1956, were comprised
in the State of Pepsu by Punjab Act 7 of 19577
Amended in part by Punjab Act 16 of 1957°
Amended in part by Punjab Act 45 of 1957*

.’For Statement of Objects and Reasons, see Punjab Government Gazette (Extra-
ordinary), 1952, page 542, for proceedings.in Assembly, see Punjab Legislative Assem-
bly Debates, 1952. Volume II, pages (18)39—(18) 80 and (19) 46—(19)57.

sFor Statement of Objects and Reasons, see Punjab Government Gazette (Extra-
ordinary), 1952, page 1174, for proceedings in Assembly, see Punjab Legislative
Assembly Debates, 1952. This Act repealed by the Punjab Ordinance No. II of 1952.
This Acltgrezpeals the Punjab Passengers and Goods Taxation (Amendment) Ordi-
nance, 1952. :

*For Statement of Objects and Reasons, see Punjab Government Gazette (Extra:
see Punjab Legislative Assem-

ordinary), 1953, page 198, for proceedings in Assembly,
bly and Council Debates, 1953.

" 4For Statement of Objects and Reasons,
ordinary), 1954, page 266, for proceedings in As
Assembly and Council Debates, 1954.

SFor Statement of Qbjects and Reasons,
ordinary), 1955, page 742, for proceedings In
Assembly and Council Debates, 1955.

see Punjab Government Gazette (Extra-
sembly, see Punjab Legislative

see Punjab Government Gazette (Extra:
Assembly, see Punjab Legislative

¢For Statement of Objects and Reasons, ¢¢ Punjab Government Gazette (Extra-
ordlnary),rl%%, gﬁ, 472, f(J)r proceedings 1n Assembly, see Punjab Legislative

Assembly Debates, 1956.

“1For Statement of Objects and Reasons,
ordinary), 1957, page 551.

“8For Statement of Objects and Reasons,

ordinary), 1957, 2,
'Fbyn? s:atemfﬁf%:? i)bjects and Reasons, see Punjab Gover nment Gazette (Extra:

ordinary), 1957, page 1746.

see Punjab Government Gazette (Extra-

see Punjab Government Gazette (Extra-
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—
4
1 2 3
N Short title Whether repealed or affected by lcgislation
Y o, |
| Amended by Punjab Act No. 19 of 19581

ed by Punjab Act No. 7 of 1963
Qgg:gcd bj}; Punjab Act No. 9 of 1963*
Amended by Punjab Act No. 33 of 1963¢
Amended by Punjab Act No. 25 of 1964*
Amended by Punjab Act No. 11 of 1965¢,
Amended by the Punjab Reorganisation

Chandigarh) (Adaptation of Laws on
gtatg ancgiaConcurrent Subjects) Order 1968.

Amended by Government of India Notifi
calt];gn No.G.S.R. 253, dated the 1st February

1 969‘

e

An Act 1o provide for levying a tax on passengers and
goods carried by road in certain motor vehicles.

IT is hereby enacted as follows :—

et i X1, (1) This Act may be called the Punjab Passengers

d g
::z:cen:gm- o and Goods Taxation Act, 1952,

(2) It shall extend to the whole of the [Union terri-
tory of Chandigarh].

(3) It shall come into force on the first day of August,

1For Statement of Objects and Reasons, see Punjap Government Gazette (Extra-
ordinary), 1958, page 450.

*For Statement of Objects and Reasons, see Punjab Government Gazette (Extra-
ordinary), 1963, page 218.

*For Statement of Objects and Reasons, see Punjab Government Gazette (Extra-
ordinary), 1963, page 456.

‘For Statement of Objects and Reasons, see Punjab Government Gazette (Extra-
ordinary), 1963, page 1334, ; jab Government (

*For Statement of Objects and Reasons P ) tra-
ordinaryy, 1964, . O Oblect » see Punjab Government Gazette (Exir

*For Statement of Objects and Reason -
il T of S, see Punjab Government Gazette (Extra

"Substituted for the words *“State of Punjab” by the Puni i
: . unjab Reorganisation
(Chandigarh) (Adaptation of Laws on State and Coy;xcurrcnt Sixbjects) ogdgr, 1968

-
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2. In this Act, u
_ . nless :
in the subject or c’ontcxt,_ﬂwro is anything repugnant Definitions.

a) “business” e 1
(@) " epsezsn dm%mg the business of carryin
’

Commissioner,
Chandigarh];

(c) “fare”

tickect or 1

includes sums

carriage;

(d) “goods”’

by a motor
not include the personal luggage of

does

passengers travelling

luggage, is not
ordinarily use

means the owner of a motor vehicle
ect of which a permit has been grante

d under the provisions of the
Act, 1939, and includes (@)

(¢) “owner”

in resp
or countersigne
Motor Vehicles

the holder of 2 permit

of such vehicle,
the manage
such owner,
constitute

o)~ assenger’
pubhc service

driver
owner

or the
of the

discharge of
yehicle;

(2 “prescribcd” means

d under t
t. 1950;

’ means a
vehicle,
conductor or an employee of.de
i ‘ ide

vehicle trave .
ies 1M connection wit

ment of
overnment or a
he Road Transport Cor-

his dutl

der this Act;

‘_///‘
Y th Punjab Reorganisation
wpunjab” by _the T biects) Order, 1968

1Sybstituted for
(Chandigarh) (Adaptatio

r the word

n of Laws

on State an

ny person travelli

] [3
[Union territory of

payable for a season

n respect of the hire of a contract

include livestock, and anythi i
' , and anything carried
vehicle except living persgons, but

in the vehicles when such

charged for and the € ui t
d with the vehicles; e

in respect of such vehicle,

for the time bemng it charge
(c) any person responsible for

the place of business O
Corporation

ng in a
but shall not include the

prescribcd by rules framed

d Concu
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: _.-—W
ExpIanatlortrranspléi?ecll’fscngcrs are carried and
freight has b(:yea motor vehicle a;ui( Ly sl
and paid a8 i{l} gh‘é{lgcd, the lz;x sha?lobgal::%ig(rl
passengers q
or goods transported at the nofmal rate (;)rgz\lr:?m:
¢ aien

on the route.]

7) Where any fare or frei :
id (b)r'a person on account gigght charged is a lump sum
paid OY-% “"contribution f a season ticket or as sub
ption OF ldu ion for any privilege, right or(faciil't-
' mbine clW1th the right of such person beiln y
carrlﬁd 0 oods transported by a motor vehich
ut ao further payment or at a reduced charge thc’

11 be levied on the amount of such lump sumgo; og
such amount s appears to the prescribed authority to be
ai gitable having regard to the fare or freight fixed
by 2 competent authority under the Motor Vehicles Act,

1939.
s are carried or goods are

1(3) Where passenget
‘motor vehicle operating on @ joint route,
nce covere

transported by a 4
the tax shall be payable 10 respect of the dista
within the State at the rate laid down in sub-section (1) and

ount as bears the same pro-

shall be calculated O )
freight as the distance covered 11
f the journey.

n.—For the purposes of this .sub-sectign,
ans a route which lies partly 10 the Union
i other Umiol

Explanatio
d partly in any

“joint route’”’ mean:
territory of Chandigarh 28
territory O State].

4, The tax shall be collected DY the owner of the ygethod_of colle™
motor vcﬁicle and paid tO the 2[Central Government] tion of tax-
in the prescri ed manner °

: i . case Of ublic carriers the Govern-
[Prov1ded that asum ig jieu of the tax chargeable

ment may acce a lump .
y 205CH e manner prcsnbed.]

on freight 10 th

jon No- GSR. 253, dated the 1st

1Substituted by
g . G ernmcnt” by the Punjab Reorganisation
(Cha,:g:’ggig;"(tig fotr :bgnw&rizwgtate o~ and CO current Subjects) Order, 1968
i and shall pe deemed always

; 1proviso added by Punjab
0 have been so added.
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1[Provided further that in casc of contract carrigge
the Government may accc]pl a lump sum in lieu of the tay
chargcable on fare in the manner prescribed].

Mcthod of levy. 5. (1) Save as otherwise provided by this Act, no
passenger shall be allowed to travel by the owner in a motor
vehicle unless he is issued a ticket in the prescribed form
for the journey, denoting that the tax has been paid:

Provided that if a journey begins outside the State, the
tax shall become chargeable on entry within the State

in the prescribed manner.

(2) Save as otherwise provided by this Act, no goods
shall be allowed to be carried in a motor vehicle unless the
person in charge of the vehicle or a passenger, as the case
may be, has in his-possession a receipt in the - prescribed
form issued by the owner of the motor vehicle, showing the
freight charged and denoting that the tax due under the

Act has been paid.

Keeping of ac- 6. (I) Anownermay berequired to keep such accounts
counts 200 sub and to submit such returns at such intervals and to such
turns- authority as may be prescribed.
2[(2) * * * * k b * ]
2[( 3) * * ¥ w E 3 * * ]

(4) If the prescribed authority is satisfied that the tax
has not been correctly levied, charged and paid , he may
after giving the owner a reasonable opportunity of being
heard, proceed to levy the amount of tax due and recover

the same.
Taxiog Authori- 7. (1) For carrying out the purpose of this Act, the
ties. Commissioner may be assisted by such other person or
persons as the °[Central Government] may appoint in
this behalf.

(2) The Commissionpr, and the person or persons
appointed under sub-section (1) shall exercise such power
?lzln_d Rertform such duties as may be assigned to them under

is Act.

e

1 Added by Punjab Act No, 13 of 1954,

*Sub-sections (2) and (3) omitted b i ificati h
G.S.R. 253, dated the 1st February, 1969? CapomEie iy Tiliunbe

* Substituted for the words *State  Goverpment* b : T
: : ( ) the Punjab Reorgani
Sl"gté%“ (Chandigarh) (Adaptation of Laws o State and Cor{currccnt lélllilgjcc:ts) otder,
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95
ner shall ply hi
g, NO oy ply his mot
i olor vehicle i
¢s he is in possession of a icle i , ,
u;lle ovided hereinafter. valid registration]c'clslr(iig:::ttc -
8 e
9. A registration certificat
iped manner to a ate shall be gr: i |
ny owner applying e o e wutn e
& / or*to the tration Certificate.

e
he P ped authority
a fee of one rupee. ]

such registration certificate shall be valid

) Every AL DVE
1 till it is cancelled or suspended

without rencwa

3) No reglstration. certificate sha

P"'rson who has not registered his mot})lrb:eﬁirétlgtﬁgdto aﬁy

« [E5or Vehicles Act $030, and if any such re isttation

. o der that Act 1S suspended or cancelled, any reﬁisuit}gﬁ
d under this Act shall be deemed to be

un
certificat® grante
elled, as the case may be.

suspendcd or canc
If rescribed authority is satisfied thatany

wner 18 Jiable to pay tax under the provisions of this
od but who has willfully failed

0

Act 10 ) Y

to apply for registration Of to pay the tax, the said authorl-
the owner a reasonable opportunity

ty may, after giving

of being heard, assess the amount of tax, if any, due from
Jirect that the owner shall pay in the

enalty, sum  not

the OWDET » and also

prescribed manner by way of P a

exceeding [five times the amount of the tax so aseessed].
certificate of

discontinues

(5) If an owner, e
ion (1) transfers,
prcscand

registration under sub-sectl
or closes his business, he shall inform the
autority within thirty days of nis doing 50, & d the sall1
authority shall cancel the rcgistratlon certificaté from i
date of transfer, discontinuance or closing do ¢
business.
erson claiming
ny 2 shall in({'orm

(i) On the death of an
to be the legal representative of the decezlthe A
the prescribed authority of this fact wit inaP

thirty days.
—

w
. :ch his motor ve .
jn whiclt 25 b Act vl %f 19313;)unt of the tax’

The : bied
M words ‘‘in the district
mo:rsveh"’]es Act, 1939” omitted bY Punia? ¢imes the #
B s ted. for 25 words “on¢ and a halt t

Act No. 11 of 1965.

—

i is‘registercd under the
] by



Exemptions,

Supply § of " tim;:_
table and table o "
table and creights. L0 the prescribed aut
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d authority shall thereupon trangfe,

(i) The preseribe me of the applicant.

the certificate 11 the na

fers any motor vehic]
(7) When any owner AEan : & the
be liable to pay tax and penalty, if
transferee shall | eb s transferer up to the dateangf

remajning unpaid by ¢ d
2s if he was the registered owner, and the traps.
et said motor vehicle without getti:

feree shall not ply the salc I cle wi :
h?lgself registered or getting his registration certificate
amended, if he is already registered.

1190. The ?[Central Government] may, by genera]
or special order and subject to specific conditions, if any,
exempt any person or class of persons from the operation
of all or any of the provisions of this Act, if in its opinion,
such exemption would promote national or public interest],

11. An owner shall, in the prescribed manner, furnish
hority a table of fares and freights

of public service vehicles and public carriers, a table
regulating timings of arrival and departure of motor vehicles
and such other particulars connected with the business as
the prescribed authority may by order from time to time

require.

A O . 12. Any arrears of tax or penalty imposed under
- this Act shall be recoverable as an arrear of land revenue.

as  arrears
land revenue.

Powers of entry

and inspections.

13, (I) The driver of a motor vehicle shall cause the
vehicle to stop and remain stationary, when required so !0
do by any prescribed authority in order to enable the
said authority to carry out any duty imposed by or un ef
this Act and the said authority may also enter and trave

- in the motor vehicle for doing so.

(2) A person authorised under sub-section 0)) shall
wear such uniform or such other distinguishing insignia
may be prescribed, may enter and inspect any place OF g
narily used by the owner for garaging a vehicle or keepit®
accounts of his business for the purpose of seeing or ver! A
:ﬁg whether the provisions of this Act or any rules frame
d ereunder are being complied with and countersign 37

ocuments during the course of such inspection.

/

1Section 10 substituted by Puniab Act XVIT af 106<
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1(3) The prescribed .
cnsure,that a:}y provision 0;‘ ‘uhtil;o/{::tty' may, in order to
r-owne af 8 motor bl ngestn, e
give a temporary acl?;:gﬁ driver of such mot’ol b

: AC ledgement tl r vehicle and
until the log book is returned to hinlﬁrcﬁ’f to the driver

[(4) All accounts, register
bpoks l;)f an owner of a mgtogr Veh?éled:lfz‘:lll“:tn;?l and other
(jmes be open to inspection by the Commissiowasonab]e
other prescribed authority and the C°mmission"°’ or any
authority may countersign any or all of sucheragéoszf:

registers, documents and books.

5) If the Commissioner or the prescri i
ceason to suspect that any ownerpof ar “3&?,}“521’535‘?3
attempting to evade payment of the tax under this Act, the
Commissioner 0f such authority may, for reasons to be
recorded, seizé such accounts, registers, documents OT

wner as may be necessary, and shall

and shall retain the same only

ay be necessary for examination thereof
f any proceedings under this Act].

sub-sections (4) and (5) the

bed authority, S the case

for so long as m
or ¥for the purpose o
For the purposes of

Commissioner OI the prescri 1 '
may be, may enter any place of business of the owner of
a motor vehicle].

if he has Impounds

ir13-A. () The prescribed
1 hat the driver or conductC
:ion of this Act or the

vehicle has contravened any ovisio

rules made thereunder or af order or directiot made of
given thereunder, S€1Zo any licence held by $ hhdrlvehrwo;
onductor, or any ther d cument relating i t e::n ,
in their possess n, ich in the lp\:zr:xl)ctmto ypr;roce X
authority will b uch lfor,f o: v::rd o o] o Bxcise

ing under section 14-A 2
and Taxation Officer, concerned.

(2) The prcscribcd i
other document under sub-section

jtuted b PuniabActN 9
l'gltllbb%;‘etcuttigns {4) to (6) added by Pund

sSubstituted for the
' S.R- 253

Notification No. G-
«Substituted bY ipid.
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~ i | ary acknowleq
ndering the same a tempor 2.
lo)m?:?ntligg?or anc% such acknowledgement shal] p
effect, until the licence or other document 18 returned to
driver or conductor, as the case may be, as’lf the same had

not been seized].

i of assenger shall upon demand made dyrip
ey the clc:irs? OII)' imm%ieiately before or after the JOurney%
produce to any prescribed authority the ticket, Voucher
or document relating to his travel, or .to the carriage of
his goods. On his failure to do so he would be charge.

able with twice the fare as penalty.

Penalty. [14-A. (1) Whoever contravenes, or fails to comply
with, any of provisions of this Act or the rules made
thereunder or any order or direction made or givep
thereunder, shall, if no other penalty is provided under this
Act for such contravention or failure, be liable to impos;.
tion of a penalty not exceeding five hundred rupees.

(2) An officer of the rank of Excise and Taxation
Officer appointed under sub-section (1) of section 7, may,
after affording to the person concerned a reasonable

opportunity of being heard, impose the penalty specified
in sub-section (1)].

Appeals. “[15. (I) Anappeal shall lje to the appellate authori-
ty appointed by the Central Government in this behalf,
against any original order passed under this Act within
sixty days of the passing of such order or within such

further period as the appellate authority may, for sufficient
cause, allow.

(2) Save as provided in section 16, an order passed by
the appellate authority shall be final].

Revisions, 16. (I) The Commissioner, of his own motion, or,
on application made to him in the prescribed manner,
may call for the record of any proceedings, which are
pending before or have beep disposed of by any other

authority subordinate to hip under this Act for the purpose
of satisfying himself as tq the legalit;/ls ot for the DU

*Added b - g st
Februaryf 196% .the Govcrnmvnt. of India Notification No. G.S.R. 253, datefi the‘lsl

3Substituted by ibid.




provided that
within one ycal“_cr;)(;.\'ncr may make sucl icati
m the date of the orldgpphcauon
r required

to be revised.
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19. No prosecution i

. 3 shall lie " agai , /
autﬁmflsgd unélcr this Act for anythi "glg‘cl)lll]l:tor‘mz person Bar & proceedings.
fg e DECHATAE good faith under this Act é)r trlrl): ﬁ:]%%

made thereunder.
Exclusion of jur-

20. No Civil courl shall have jurisdi '

B | ave jurisdiction in an

matter, \\h_lCh the ![Central Government] or any prescribcf{ isdiction of civil
quthority 18 empowered by this Act or the rules made S
thereunder 1o dispose of or take cognizance of and

regarding the manner in which the Y[Central Govern-
ise any powers

ment] or any Qrcsg:ibed authority exercise a
vested 1n 1t OF him by or under this Act or the rules made

thereunder.

21. The prescri
manner, refund to a 1€
behalf, any amount of tax pal
of the amount due from him un

22. (1) The 1[Ccntral Government] ma
consistent curing the payme

with this Act, for s¢ _
and gencrally for the purposes of carrying nto ©
provisions of this Act.

rejudice to the generality
1 Government] may

bed authority shall,.in the prescribed Refunds.
gistered owner, applying in is
d by such owner in excess
der this Act.

y makc rules,2 power to
nt of tax rules:

ffect the

make

) In parli
of the foregoing PO

make rules :—
(@) prescribing the mann

vals at which tax shall be pa

and section 4; N

‘hority Of authoritie

y function u

wer,
er in which and the inter:
id under section

s for the
nder any

(b) prescribing the @
& ose of carrymng out an L
f this Acts N

b Reorganization

purp ca

— of the prov1sxons 0
1Substituted for the words ‘‘Staté Govcrnmcnt" by tht: Sh’g‘% b Rt izati

(Chandigarh) (Adaptation of Laws on State and QOncurrcn : Noﬁﬁcaﬁ:m e
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ted 9th Scptcmbcr. 1952-
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(c) prescribing the forms of tickets and receipts under
section §;

(d) prescribing the manner and payment of tay
al?d penaltyg assessed and imposed under this
Act;]

(¢) prescribing the manne
under section 11 ;

and table of fares

1[(f) prescribing the manner in which appeals under

this Act may be preferred];

(g) prescribing the manner in which revision
applicalion may be preferred;

(k) prescribing the manner in which refund under
section 21 shall be made;

(i) to provide for any other matter for which rules
can be or may be prescribed.

1Clenses (d) and (f) substituted by the Go tof ] So——
G.SR., 253, 0 (D) gid (1) subytituind 5y the Goverament O India Notification No

ks
e



